
Civil Jude. Bonqaioaon

The case record is put up today
dated 04.09.2021 of the Hon,ble

The decree holder is represented

The judgment debtor is arso represented by his engaged
counsel.

The notice issued to judgment debtor returned without
service with report.

Seen the report.

It has been reported that the iudgment debtor was notfound in the given address and the mother-in-raw of thejudgment debtor has refused to receive the notice issued
by this Court.

However, today the judgment debtor has appeared
through his engaged counser and vide petition no. 95612.
has prayed to stay the execution of judgment and decreedated L2.03.2020 and 20.03.2020 passed by the Hon,bleDistrict judge, Bongaigaon in TiUe Appeal no. 07/2017and judgment and decree dated 20.07.2017 and27 '07 '2017 passed by this court in Tiae suit no, 2312075.

It has been stated that the judgment debtor hadpreferred regular Second Appeal vide RSA No. _ 100/ 2O2Obefore the Hon,ble Gauhati High Court against thejudgment and decree dated 12.03.2020 and 20.03.2020passed by the Hon'bre District Judge, Bongaigaon in TireAppeal no. 07/2017 and judgment and decree dated20.07.20t7 and 27.07.2017 passed by this Court in Ti,esuit no' 23/2015 and vide order dated 30.09.2021 theHon'ble Gauhati High Court has been pleased to stay the

as per notification no. 75
Gauhati High Court.

by his engaged counsel.
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i,it-i on of the judgment and decree dated 12.03.2020

=^: 20.03.2020 passed by the Hon,ble District Judge,
3:rgaigaon in Title Appeal no. 0712017 and judgment

ard decree dated 20.07.2017 and 27.07.ZOL7 passed by
rhis Court in Title Suit no. 23l2ot5 till disposal of the
a ppea l.

I have perused the certified copy of order dated
30.09.2021 passed by the Hon'ble Gauhati High Court in

lA(C) 164512020 in RSA L0O\2O2O from which it appears
that vide the order dated 30.09.2021, the Hon'ble
Gauhati High Court has been pleased to stay the
execution of the judgment and decree dated LZ.O3.2O2O

and 20.03.2020 passed by the Hon'ble District Judge,
Bongaigaon in Title Appeal no, 07120\7 and judgment
and decree dated 20.07.20L7 and 27.07.2OL7 passed by
this court in Title suit no. 23l2ot5 till disposal of the
appeal,

ln view of the above, this execution proceeding has been
stayed accordingly till disposal of RSA 100/2020.

Tilre Execurion no. O1/2021
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